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']
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COXNTENTS
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GUJARAT ACT NO. XVIII OF 1862.—An  Act lo amond the Bombay Siamp Act,
1958, the Gujarat Increaze of Stamp Dutiss Act, 1861, and the Bomhav Eleciricity Du[y
Act, 1958, for cerlain purposes. .. 314319

The following Act of he Gujarat Legislature, having been assented to by
the Governor on the 31st July 1962, is hereby published for general information.
M. G. MONANI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. XVIII OF 1962,

( First published, ofter having received the assent of the Governor in the
Gujarat Government Guzette on the 3lst July [1962)
An Act to amend the Bombay Stamp Act, 1958, the Gujarat Increase of

Stamp Duties Act, 1961, and the Bombay Electricity Duty Act, 1958,
for certain purposes.

It is hereby enacted in the Thirteenth Year of the Repuablic of India as follows:— -

1. {J) This Act may be called the Gujarat Stamp and Electricity Duty Law® gy titte

{Amendment) Act, 1962. and ¢commen-
coments

(2) It shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint.
314
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Amendment » 2. In the Bowbay Stamp Act, 1958, in Schedule | for article 25, the following E&I’L‘f
?ft?[]‘;i;lnﬂe shall he substituted, namely :— 1958,

LX of 1858,

Deseriplion of Instrament. Proper stamp duty.

95, (@) CONVEYANCLE other than a conveyance specified in clause (b), not
being a transfor charged or exempted under arvticle No, 59 —

Rs. uP.

when the amount or value of the consideration for such con-

veyance as set forth therein does not exceed Rs. 100, 3.00
where i1 exceds Rs. 100 bul does not exeead Rs. 200 .. 7.00
where it exceeds Rs. 200 but does not exceed Rs. 300 . 12.00
where it exceeds Rs. 300 bui does not exceed Ra 400 |, 16.00
wheve i exeeeds s, 400 bhut does not exceed Ry, 660 .. 24.00
where it exceeds Rs. 600 but does not exceed Rs. 800 .. 32.00
where il excceds Rs. 800 but does not exceed Rs 1,000 .. 40.00

and for every Rs. 300 or part thereof in excess of Rs. 1,000 20.00

Bremption.—Assignment of copy-right by entvy made uuder
the Copyright Act, 1957

14 of 1957.
(b) CONVEYANCE {not heing a Ahmfsdahad Arcag nithin - Urban aleas
transfer charged or exempted under elty. :?1:: B] (':;:::]Sgﬁf ?ﬁ];:; in?:ﬁf |
article No. 59) so far asit relates to Munieipalitics ealunma
immovable property sitwate within O}Bha"“ﬂﬂﬂn () and (@)
. . ¥ + B1Mna .
the cities and urban arveas specified ankotg_m
in sub-columuns (Z), (2) and (3) of Bsré]da
1 MmN — and Svrat,
the opposite column (I () (3)
Rs. nP. Rs. nP. Rs. nP,
where the amount or value of the consi- 6.00 5.50 6.00

deration for such conveyance as set forth
therein does not exceed Rs. 100.

where it exceeds Rs. 100 but does not 12.00 11.00 10.00
exceed Rs. 200.

where it excceds Rs. 200 but does not 18.00 16,60 - - 1B5.00
exceed Rs, 300. )



(uj,
VI of
1961,

Bom,
XL of
1958,

Part IV]

wher 11 exceeds Rs, 300 but does not ex-
veed Rs. 400,

where 1t exceeds s, 400, hut does not
excecd Rs. 600,

where 1t exceeds s, 600 but doces not
exceerd Ry 800,

where it exceeds Hs. 800 but dees not
exeeed Rs. 1,000,

and for every [3e 300 or pwre thercof in
excess of Rs. 1,000.

() “Ciy of Alwedabad”™ means the Hwits for the time being of "the Muni-
eipal Corporation of Ahmedabad aod the canmtonment ol Aunedabad,

(2) “Urban area’ means sy avea, other than an area relerved to in sub-
columns () and {2) which is for the time being

(¢) within the limits of a municipal borough, municipal distriet, notified

ATe, I'Iﬂg{ll' or cantmunent, or

(¢2)  within the Limits of a village or gran the

2y

24.00

a6.40

48.00

.00

30.00

2

23.00
35.00
44.00

.00

e
ot

27.50
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{3)
20.00

30.00

40.00

50.00

population

Eoplaiation—For the purposes ol clause () of this article :—

ascertained at the last preceding census is 10,000 or more.

of which

3. In the Schedule to the Gujurat Increase of Stamp Duties Aer, 1961, entry (4)
shall be deleted.

4. For the Schedule to the Bombay Electricity Duty Act, 1958, the [ollowing
shall be substituted, namely : -

Amendment
of Schedule
to Guj. ¥I

of 1561,

Substilution
of Hcheduls

to Bom.
of 1954,

XL
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SCHEDULIL
{ See seotion 3 )

Nature of consumption
1

For energy consnmed otherwise than by an
industirial undervaking for motive power or
heating or in an clectro-chemical or electro-
metallurgical process.

{a) in vespeot of premises nsed by an indu-
strial  wndlertaking  excluding premises used
for residential and office purposes,

(b} in respect ol all premises not exempred
uitder sub-section (2) of section 3 and not
fulling under clause (a) when {lat vates are
charged by the Heonsee,

for every Lanp of less than 80 watrs,
for every Inmp of 30 watts or more but less
than 40 wotrs,

for every Lunp of 40 watts or more but less
than 60 watts,

for every lamp of 60 walts or more but not
exceeding 100 walts,

for every additional 15 watis or [raction
thereol in excess of 100 watts in any lamp,

for every 15 watty ov fraction thereof in the
case of any other apphanee requiving ele-
trical encrgy.

{(¢) in respect of pumping waler for irriga-
tion purposcs.

(@) in rospest of «l promises not exemptod
wider  sub-section (2) of section 3 and
not falliug under clauses {&), (b} and (0).

(#) for each unit of energy consumed for
the use of a cinema house or theatre.

(i) for esch unit of encrgy consumed for
auy other purpose —

Rates

2 nP. per unit.

Such rate as may be pres-
eribed by the State Go-
verniuent not exceeding per
mensen,

40 nb.
60 nP.
80 nl,
120 nP,
20 nP.
20 nP.

120 aP. por unis.

Buch rate as may be ros-
pectively specified by noti-
fication in  the Official
Gazetie by the State Go-
verntaent for the areaz in
which the premises are
situated not exceeding—

6 uP. per umt.
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(«¢) where the total consumptlion per month
does not exceed 20 units

(b)

(¢)

GUJ.GOVT,EX., GAZ., JULY 3), 1962/SRAVANA 9, 188¢ 318

Nature of consumption
1

where the total consumption per month
exceeds 20 units

on units consumed for studio lighting.

Rates
2
6 nP. per unit.

10 nP. per unit.

2 nP. per unit.

Baplanation.- - For the purposes of clause (r) premises which are used wholly
L{XTII or principally for carrying on a manufacturing process within the meaning  of
To4s. clanse (k) of section 2 of the Factovies Act, 1948, shall be dcemed to be used
by an industrial undertaking.

1L

{@) where 1t is consumed—

(z) in an eloctro-chemical or olectro-metal-

turgical process, or

(#7) for motive power or heating by any of

the following industrial  undertakings,
that s to say,

{#) industrial co-operative factories

and production centres organised
by the Khadi and Village Indu-
stries Board, consiituted under the
Khadi and Village Iudustries Com-
mission Act, 1956, or by a Board
constituted under {the DBombay
Khadi and Village Industries Act,
1960,

{z/) industrial undertakings in which

less than 50 persons  (including
persons employed on  temporary
basis or on daily wages) are work-
ing or were working on any day
of the preceding twelve months in
all the shifis in the aggregate and
the capital assets of which (includ-
iug investments in the form of land,
building, machinery, equipment and
working capital) do not exceed the
value of Rs. 5 lakhs;

subject in all cases under clause («) to

the condition that separate meters or sub-
meters are installed for indicating such con-
sumption separately.

For encrgy consumed by an industrial undertaking- -

1 uP. for every three units
or part thereof.
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Nature of consumption Rates
1 2
(4) tw auy other eases not lfalling under 1.60 uP. per unt,

clause (u)
Whore any question artises as to whether —
(r) -any nanderaking is an industrial nndertaking,

(zf)  any process s an  electro-metallurgical or
elegtro-chemical proecss, or

{(13f)  energy 18 consumed for motive power or
heating by an industrial undertaking falling under
subi-clause (#7) of clause {u),

the guestion shall Le decided by the State Government and the decision of the
State Government thereon shall be final.”
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